IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD |

ORIGINAL APPLICATION NO.1099 of 1993

DATE OF JUDGMENT:15th September,1993

BETWEEN?®

Mr. T,Narayana s Applicant
AND .. y
Union of India represented by:
1, The Director of Postal Services,
Kurnool,
Office of the Postmaster General,
APSR 518005,

2, The Superintendent of Post Offices,
Kurnool-518001,

3, The Sub Divisional Inspector (Postall,

Adoni Sub Division,
Adoni. " e Resgpondents

HEARD:
COUNSEL FOR THE APPLICANT: Mr., KSR Anjaneyulu, Advocate

COUNSEL FOR THE RESPONDENTS: Mr, N.V.Raghava Reddy, Add1.CGSC

CORAM
HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN g (:

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN.)

JUDGMENT ’ i

(As per Hon'ble Shri Justice V.Neeladri Rao, Vice Chairman)

This OA is filed challenging the impugned order dated
9.11,1992 of the 2nd respondent, the disciplinary authority,
whereby the applicant's;pay was reduced by two stages for a
period of two years with cumulztive effect and the order

/
dated 16.8.1993 of the 1st respondent, the revisional authority,
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whereby the punishment was énhanced by reverting the applicant
to the lower post of Group 'D’ for a period of three years,

as arbitrary, illegal and unsistainable.,

2. There is an infirmity in the order of the lst respon-
dent as it is tﬁzlpase of reverting the applicant to the
lower post of Group 'D’' even when he had not worked in that
post andi;e was a direct recruit to the post of Postman in
Group 'C', On that ground, the order dated 16.8.1993 of the

1st respondent has to be set-asiée.

3, The Inquiry Officer held that the applicant was not
guilty of any of the three charget framed.But the 2nd respon-
dent, the disciplinary autbofity, éeéid fi?rom the findings
given by the Inquiry Officer and held the applicant guilty
and awarded the punishment as already referred to. But the
said order also is illegal , for, the 2nd respondent had not
given any show cause notice to the applicant stating as to why
he Qﬁﬁiﬁgkggggiﬁézg the findingsgiven by the Inquiry Officer.
Hence, the order dated 9,11,1992 is liable to be set-aside,
Henceilﬁhe question of remitting the matter to the 1lst respon-
dent at this stage does not arise,
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‘ 4, But, we haveL}eave to the 2nd respondent to consider

l(/ as to whether the inquiry has to beicontinued/and if he

decidesto continue the inquiry, he has to issue & show cause

o analds
notice to the applicant stating the reasons as to why he wezia. ‘
\Z s .
defer from the findings given by the Inquiry Officer and
Aarst requiring the applicant to submit his objections, if any,
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in regard to the same within W timelftipulated by him (2nd
respondent} and then to proceed in accordance with the law,

a ¥
contd.... o
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It is needlesgs to say that if ap'order is going to be passed
N o~ oA
by the 2nd responden%t if there—are circumstances warrating
revision, it is open to the lst respondant to proceed in
accordance with tHe law.' It is also open to the applicant
to move this Tribunal if he is aggrieved by anyrorder of the

s Gy

2nd respondengfand e orde;Lof the 1st respondent, if-any,

5, The OR is ordered accordingly atfhe admission stage,
No costs. ‘ \\ \
P-3-0C | | VPV VS N
(P.T.THIRUVENGADAM) {V.NEELADRI RAO)
MEMBER (ADMN,.) . VICE CHAIRMAN

DATED: 15th September, 1993,
Open “ourt dictation, ‘

&l
vsn _ Dy. Registrar(Jud

Copy to:-

1. The Director of Postal Services, Kurnocol, C/0 Post
Master General, APSR-00S5,

- 2+ The Superintendent of Post OffPices, Kurnoocl-001,

%V 3. The Sub Divisional Inspector(Postal), Adoni Sub Divi-
sion, Adoni.

4, One copy to Sri. K.S.R.Anjanayulu, advocate, CAT, Hyd.

S. One copy to Sri. N.V.Raghava Reddy, Addl. CGSC, CAT, Hyd.
€. One copy to Library, CAT, Hyd.
7. One spare copy. S
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERALBAD BENCH AT HYDERABAD

THE HON'BLE Mh.JUSTICE V.NBELADRI EAO
VICE CHAIRMAN

J1D

THE HON'ZLE MM,A.B.GOKTHY 3 MEMBZIR(A)

' AND
THE HON'BLE MR.T,CHAYDFASEKHAR REDDY
MEMBER( JUDL)
2ND

THE HON'BLE MR.P,T.RIRUVENGADAM:M(A)

Dated: “/’37' ‘f/. ~1%93

~ARDER/JUDGMENT s &
Mo B/RBSCL AN
O.A.No, . /D? 9’/"’3.
L.h.Noy— ;0 <lim, ).

Admitted and Interim directions
issued,

Alloded ‘ ?& fo?
——DIEFOsed of with directions 5 @\

' Dismissed
Dismissed as withdrawn
Dismissed for default,

e jected/Ordereqd

No-€rder as to Costs, A






